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(2026) 01 MAD CK 1748

In the Madras High Court

Case No : Habeas Corpus Petition (MD) No. 19 Of 2026

Sasi APPELLANT

Vs

Commissioner Of Police Tambram, Chennai And Others RESPONDENT

Date of Decision : 08-01-2026

Acts Referred:

Citation : (2026) 01 MAD CK 1748

Hon'ble Judges : P.Velmurugan, J;M.Jothiraman, J

Bench : Division Bench

Advocate : Ravindran Venkatachalapathy, A.Damodaran, M.Karthikeyan

Judgement

P.Velmurugan, J

1. The Writ of Habeas Corpus Petition is filed seeking a direction to the second
respondent-Police to produce the petitioner’s minor daughter xxxxxx, D/o.Mari,
aged about 16 years, presently under the illegal custody of the 3rd respondent,
before this Court and hand over her custody to the petitioner herein.

2. It is the case of the petitioner that her minor daughter viz., xxxxxx, D/o.Mani,
aged about 16 years has been illegally detained by the third respondent on
31.12.2025, and hence, she lodged a complaint before the second respondent-
Police on 01.01.2026. Pursuant to which, a case in Crime No.4 of 2026 was
registered for “Girl Missing”, but no action was taken till date, the present
petition is before this Court.

3. The learned Additional Public Prosecutor appearing for the respondents-Police,
submitted that the respondents-Police, on instructions, submitted that it is the
case of the petitioner that her daughter was allegedly abducted by the third
respondent, who is working as a teacher in the school where the petitioner’s
daughter was studying, by taking her in an auto rickshaw. He further submitted
that after registering the complaint, the Police have taking all effective steps to
trace the detenue and the third respondent, including conducting enquiries,
verifying possible locations and examining relevant persons connected with the
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case.

4. It is the contention of the learned Additional Public Prosecutor that the
investigation is in progress. However, since the detenue, aged about 16 years,
has been missing since 31.12.2025 and is yet to be traced, this Court directs the
respondents-Police to trace and secure the detenue within a period of 24 hours
and produce her before this Court.

5. List the matter under the caption “For Reporting Compliance” on 09.01.2026
at 1.30 p.m.
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